IN THE HIGH COURT OF DELHI AT NEW  DELHI

(ORIGINAL JURISDICTION)

IN THE MATTER OF COMPANIES ACT, 1956

AND

IN THE MATER OF M/s. MISHRA HANDICRAFT (I) PVT. LTD. 

(IN LIQN.)
IN

C.P. NO. 333/2001
SALE   NOTICE

1.
Sealed tenders on “As is Where is and whatever there is Basis” are invited for the sale of Land & Building (Lease Hold), Plant & Machinery situated at Vill. Bharuhana, Tappa 84, Pargana Kantit, Tehsil Sadar, District Mirzapur (U.P.)  

2.
The assets in question of the above said Company can be inspected on 5.3.2013and 6.3.2013 from 11.00 A.M. TO 4.30 P.M. 

 3.
The tender should reach the Asstt. Registrar (Company), Room No. 262, Delhi High Court, Sher Shah Suri Marg, New Delhi before the date of auction on or before 11.4.2013 during the working hours of the Hon’ble Court in sealed cover marked “OFFER IN THE MATTER OF M/S. MISHRA HANDICRAFT (I) PVT. LTD. for Land & Building (Lease Hold), Plant & Machinery mentioning C.P. number and date of auction accompanied  with Demand Draft or pay order drawn in favour of the Official Liquidator, Delhi payable at New Delhi towards earnest money as under : -

	Name of the company
	Asset
	Location
	Reserve price
 (In Rs)


	EMD

(In Rs.)
	Date of inspection
	Date for opening tender

	M/s Mishra Handicraft (I) Pvt. Ltd  (In Liqn.)

 In C.P.NO. 333/2001


	1) Land (Lease Hold), 
Sq. Metres 3275
a)Arazi No.252
b)Arazi No.253

c)Arazi No.256
2)  Buildings
a) Arazi No.252 & 253
b) Arazi No.256

3) Plant & Machinery

	Vill. Bharuhana, Tappa 84, Pargana Kantit, Tehsil Sadar, District Mirzapur (U.P.)

	a) 22,14,000.00

b) 22,68,000.00

c) 14,13,000.00
a) 68,45,000.00
b) 13,57,000.00
25,45,000.00
	221400.00
226800.00
141300.00
684500.00
135700.00
254500.00
	01.04.2013
        &

02.04.2013

	11.4.2013


Note : - (Land a) & b) are on Lease Hold)  - Land c) is on Free hold.
Land under 20 years Lease Starting from 01.02.1995 and ending on 01.02.2015 

4.
That before submitting their tenders the tenderers should satisfy themselves about the area, title and other related issues of the articles/items in question from the concerned authority and later on no objection of any kind in this regard shall be entertained by the Hon’ble Court. Only such title or interest in the properties as the company (In Liqn.) possess on the date of sale and subject to all equities and other conditions on which they are held will be sold.

5.
The tender will be opened on 11.4.2013 before the Hon’ble Company Judge in Chamber (Court No. 11) Delhi High Court, New Delhi in the presence of such tenderers who may like to be present at that time.

6.
The Hon’ble Court may direct inter-se-bidding amongst the tenderers.  It further reserves the right to negotiate with all the tenderers to raise their offers. 

7.
That the tenderers whose tender/bid is accepted shall have to deposit with the Official Liquidator a sum of 25% (excluding earnest money) of the bid amount by pay order/demand draft within seven days from the date of acceptance of tender/bid failing which the entire earnest money shall stand forfeited. The balance of the tender/bid amount shall be paid within 60 days from the date of acceptance of the bid failing which the entire money deposited by tenderers shall stand forfeited.
8.
The detailed information and copy of “TERMS AND CONDITIONS OF SALE” be downloaded from the website of Official Liquidator and the same can also be collected from the office of the undersigned on any working day between 10 A.M to 5 P.M.

9.
The Hon’ble Court reserves its right to receive tenders after the due date on such terms and conditions as deemed fit and proper in the facts and circumstances of the case in the interest of the company (In Liqn.).

10.
This Sale Notice shall also be a notice to Secured Creditors/Unsecured Creditors.  Contributories and all other parties having interest in the matter. 

11.
The Hon’ble Court reserves its right to reject any/some/all tenders/bids at any time without assigning any reason whatsoever therefore.

The above said information is also available on Website www.delhiol.com, www.delhihighcourt.nic.in, www.mca.gov.in, 
                                                                Sd/-                                     

                                                                       (S.B. GAUTAM)
                                                                  OFFICIAL LIQUIDATOR
PLACE: NEW DELHI                                           LOK NAYAK BHAWAN, A & B WING,
DATE:           




           KHAN MARKET, NEW DELHI-110003.
                                                                             Ph.24693314, 24693315, 24693393 

